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Title: Discussion on the motion to consider the Finance Bill, 2011 moved by Shri Pranab Mukherjee (Motion Adopted and Bill
Passed).

THE MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE): Sir, I beg to move:*

"That the Bill to give effect to the financial proposals of the Central Government for the financial year 2011-
2012, be taken into consideration."

Mr. Chairman, Sir when I presented my Budget on 28 th February, after that there has been many major
developments outside the country, in the world. There has been unprecedented natural calamity in Japan causing serious
problems not only in that country but Japan being one of the largest economies of the world, has its own impact on our
economy and on the economy of the world as such. There is trouble going on in the Middle East, in Africa and in certain
other countries which is going to affect availability and price of the petroleum crude which will have its impact on the
energy prices. These major developments have taken place.

In the morning we discussed the attack on Libya. As the Government of India has already expressed its concerns that if
there is a democratic movement in a country, it is for the people of that country to decide in what way and in what manner
they will sort it out; there should not be any external intervention. We have made that point quite clear; our Foreign Office
has made this position known to all over the world.

But the adverse impact on the economy cannot be anticipated right now which can be presumed that there is going to be
an adverse impact on the world output, energy prices, commodity prices, and it may have some impact on us. I can assure
the House that we will keep watch and take appropriate steps as and when called for.

As we share the grief of our Japanese brothers and sisters in this hour of crisis, we also hope to see an early and peaceful
resolution of the disturbing developments in the Middle-East and in Libya.

Even as we plan and prepare for the uncertainties in a globalised world, I want to emphasise that there will always be
events that one cannot anticipate or plan for. On such occasions, it helps to have the required policy headroom to address
the issues. We need to do more when the going is good. It is this thought that has guided me in the proposals that I have
presented for the Union Budget 2011-12.

I have opted for a significant fiscal consolidation when I can afford to do so, without dislocating the growth momentum. It
would also help in strengthening the domestic medium term macro-economic environment. At the same time, we have
outlined a significant legislative agenda for reforms in the financial sector. The Banking Laws (Amendment) Bill, 2011 has
already been introduced in this Session. The Constitution Amendment Bill to facilitate the GST has also been introduced in
the morning. Three more Bills, namely, the revised Pension Fund Regulatory and Development Authority Bill, the Bill on
Factoring and Assignment of Receivables, and the State Bank of India (Subsidiary Banks Laws) Amendment Bill will be
introduced in the coming days. To complete this legislative work, I seek the cooperation of the Members belonging to both
the Houses.

Mr. Chairman, Sir, during the course of the General Discussion on the Budget 2011-12, I have received a number of
suggestions from my colleagues in this House and also from outside. I have responded to some of them and I intend to
address some others related to tax proposals while we are discussing the Finance Bill. However, I would like to take up a
few issues which have been repeatedly raised in the past few weeks.

I have been informed that the 10 per cent levy proposed on the branded ready-made garments and made-ups of textiles
can pose hardship for the SSI garment manufacturers. To address this concern, I propose to enhance the abatement from
40 per cent to 55 per cent of the Retail Sale Price. With this relief, a unit would continue to be eligible for SSI exemption in
2011-12, even if it had a turnover based on the Retail Sale Price of Rs.8.9 crore in the current year The necessary
notification in this regard will be issued in due course.

Mr. Chairman, Sir, I would also like to suggest that the basic customs duty on raw silk (not thrown) has been reduced from
30 per cent to five per cent ad valorem. This was done to augment domestic availability for weavers, both in the handloom
and the power loom segments. A number of representations supporting and opposing this move have been received. In
fact, there is a conflict of interest between two regions — producing region and consuming region. ...(Interruptions)
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SHRI PRANAB MUKHERJEE: I would like to assure the House that the Government would keep a close watch on import
volumes and domestic prices and respond, if required, to mitigate any adverse impact on the domestic sericulture sector.

Finally, the proposed levy on healthcare has raised considerable anxiety in the House and outside. The purpose of the new
levy was not merely to mobilize revenue. It was to pave the way for the introduction of the Goods and Services Tax.
However, I have decided to exempt the new levy in its entirety both in respect of services provided by hospitals as well as
by way of diagnostic tests until GST comes into force, and I hope that nobody will describe it as 'misery tax'.

Mr. Chairman, Sir, I would like to emphasize the importance of staying our course on the tax reforms, the enactment of the
DTC and the Constitutional amendment to facilitate the implementation of GST from the next fiscal year. Half-measures in
these reforms, by insisting on concessions and exemptions will only add to the complexity and distortions of the tax regime,
which will compromise the intended benefits from these measures.

With these words, I would request the House to take up the Finance Bill for consideration.

MR. CHAIRMAN: Motion moved:

"That the Bill to give effect to the financial proposals of the Central Government for the financial year 2011-
2012, be taken into consideration. "

DR. K.S. RAO (ELURU): Mr. Chairman, Sir, let me, at the outset, thank you for giving me an opportunity to speak on the
Finance Bill.

In fact, I would have been happy had the Opposition been here. Anyway they have their own agenda and then they left the
House. It is not that I just only want to praise the Government. I am extremely impressed that over the last six years, by
realising that the money is getting accumulated in the urban areas, in the industries, But the rural areas, the farming
community, the farm labour are to be taken care of more. So, my fight, right at the beginning, in the Parliament has been
that there must be diversion of money from the urban areas to the rural areas.

Our Budgets in the last six years presented by both Mr. Chidambaram as well as Mr. Pranab Mukherjee clearly demonstrate
that they have realised that the money has to go into the hands of the rural people, as a result of which the purchasing
power of the rural people would go up, and it would, once again, accelerate the pace of industries. Without purchasing
power of the 70 per cent of our people, who are living in villages, no industry in the country can flourish. Starting from Rs.
73,000 crore in 2004 given as farm loan, today the hon. Finance Minister, Shri Pranab Mukherjee, has increased it to Rs.
4,75,000 to be given to the rural folk.

Sir, both the former Finance Minister and the present Finance Minister are present here. It is my humble request to them --
how they would convince the Governor, Reserve Bank and bankers, I do not know — to think in terms of reducing the
interest rates. The interest rates are killing the economy in this country. If the interest rates are reduced, at least, to the
rural folk, to the rural farmers, artisans, women, Self-Help-Groups and all the poor and farm labour, then it would be
excellent; there would be tremendous growth; and a real change in the economy would take place. By this, we would not
only achieve 8.6 per cent growth in comparison with the NDA Government of five per cent, I am very confident that we
would achieve a double digit growth.

In this context, another thing which I have been fighting all the time is this. Now, we have realised that the most important
thing to be taken care of for the poor in this country is to make the food grains available to them at affordable prices. Then
we have to make the healthcare available to them and to see that the money on housing is taken care of properly. Instead
of giving them Rs. 40,000 or Rs. 50,000 or Rs. 60,000 for housing, I want the Government itself to take up construction of
permanent houses, which may cost Rs. 1 lakh or Rs. 1.5 lakh. My point here is that by doing this, a house with longevity of,
at least, 60 years will be in the hands of the poor sections, where in any case, the land would be given free. Now, we are
giving Rs. 40,000 to a poor man in the village to construct his house but he has no capacity, no knowledge, no resources to
construct his house. Also keeping in view the present cost, he would not be able to raise it. He would be raising a house,
which would take, at least, six to seven years to be completed; and after completion, it would have the longevity of only 15
years,



So, my point here is that we should give them permanent houses of a minimum value of Rs. 1 lakh each, which may
be constructed in mass scale. Then, the cost of that house and the land would also go up, to at least, Rs.10 lakh in about
10 years' time keeping in view the inflation. That means, a poor man would be the owner of a property worth Rs. 10 lakh.
My point is that we can have a reverse hypothetication; and, in case, he does not pay the instalment in time by virtue of his
poverty, the bankers will pay the instalment say in 10 years, 15 years or 20 years. This way, the man would realise that in
case he did not pay his instalment, he would lose the property worth Rs. 10 lakh. Therefore, naturally, by hook or crook, by
saving in any manner, he would pay back his instalments and retain that property worth Rs. 10 lakh. Otherwise, that
property would not be in his hand.

But now, what is happening? After, say five years or six years — whether all those poor fellows have paid their
instalments or not -- we, the politicians, be it from this side or that side say: "We are writing off." Let us write off, does not
matter. But he would not have a permanent house, with its longevity of 50 years 100 years. So, this is my humble request.

While I am happy that the hon. Finance Minister has reduced the Customs Duty, particularly, in the rural sector on
the machinery, which is being imported for agro processing and he has also reduced the costs, particularly on the cold
chain, giving incentives to them. That is one of the major reasons to help them.

My point is, as there is an apprehension, if the prices of the agricultural commodities were to increase that means if you
pay more price to the farmers immediately the prices of the essential commodities would go up, as a result, the Opposition
Parties would make hue and cry, as they did in the last Session itself, not allowing this House to function at all. But the
other day, including Sh. M. Venkaiah Naidu, the BJP leader along with other leaders of Opposition Parties, had approached
Shri Pranab Mukherjee to increase the Minimum Support Price and permit the export of rice from this country to outside
market. That is a genuine demand. I am also of that opinion. The reason is that today the buffer norms are about 230 lakh
tonnes while the availability is doubled in FCI, CWC godowns and other private godowns. That means they are doubling the
quantities which is normally required for keeping as a norm. Now, by July the quantity of rice, keeping in view of the rest
crops, would also go up to 1,615 lakh of tonnes. It is five times more than the norms that are to be kept.

The Supreme Court had commented that some of the food grains lying in godowns have become unusable and they should
be auctioned or disposed of at nominal price. In this context the Supreme Court said "You give it freely". Why should that
opportunity come? Why should we keep so much stock with us if there is no capacity to stock? Why have we kept the extra
stock under the open sky, open to the rain which may get spoiled? That is the reason why all of us have demanded, keeping
in view the production of good crop in a year, to increase the quantity of stocks that are at present available with us. Let
the farmers get reasonable price not only by increasing MSP but also by allowing them to export in outside markets of the
world. By that process they will get more money. They will be very happy by using that process. The money they get would
not go to London and U.S. It would be in the hands of our farmers. Their purchasing power would go up and they would
also purchase more things for themselves.

The Opposition Parties are making havoc in the name of food inflation. When the prices of food commodities are
increased by the Government they have also increased the MSP from Rs. 500 to Rs. 1000 in a span of five years. But when
the NDA Government was in power they did not have the courage to do so. Our Government has got the courage to double
the prices of MSP.

My next point is this. Who is going to be affected by inflation? Is 70 per cent of our people are living in rural area? When the
farm product price has gone up, the farm labour cost would automatically go up. The farm labour, who is getting Rs. 100
would get Rs. 200. The farm grabber, who is getting Rs. 200 would get Rs. 400.

Similarly, the people who are living in the villages would not get greatly affected. Then who is going to be affected? It is the
urban people with fixed income who are going to be affected. It is true. What is the percentage of these affected people?
That is hardly six to seven per cent. The budget of an above average family is about lakhs of rupees and their expenses on
food grains are about 2 per cent. But because they are the people who come to the media; they are the people who easily
access newspapers; they are the people who got the ability to criticise the Government, their voices are being heard. The
Opposition take advantage of all that and say that the ruling party which is in power is incapable. But when the persons
sitting in the Opposition right now come to this side they do not have the courage to increase. How long should this
continue?

I do not know whether Shri Pranab Mukherjee or Shri Chidambaram would agree with me but we need not panic when the
question of inflation is discussed. If, by increasing the prices of essential commodities our farmers and poor people are not
affected then there is no inflation. If some people are affected then we should deal with them through Public Distribution
System.



We are giving to them at a specified price. They are not going to be affected but the only thing, which is being affected, is
the discussion due to uproar by the Opposition Members. We must have the ability to say, "So what, if it were to be that
the inflation of food grains has gone up?". It is because of the hoarding by the black-marketeers. We will take up action
mercilessly. It is they who had diluted the Essential Commodities Act during those days. If a trader were to hoard the food
grains or sell the food grains in black market, then under the Act, it will be a non-bailable case. He will not be released. No
matter, even if Madam Sonia Gandhi were to say to release him, they will not release him. That was the
situation....(Interruptions)

You will not say. But my point is that that was the situation and that was the Act but those people have diluted it to an
extent because their mind is with business men. They are with traders. It is a common knowledge in the entire country.
What is BJP? BIP is a Party of traders. BIP is a Party of exporters. They will always think in terms of what are the incentives
to be given to exporters. They all think of today's share and tomorrow's share. If the share value of Rs.10 were to go up to
Rs.1000 in two years, they do not mind. They will be very happy but let one Member of Parliament say here that the
property of a farmer has gone up in any village. If a farmer, who is having 20 acres of land, wants to educate his child
either medicine or engineering, he has to sell one acre or two acres of land and send him to study medicine. He cannot
send his children even if he is having 20 acres of land by the income that he earns out of the crops, or, he has to depend on
the dowry which he expects or anticipates for his son. So, he takes loan and sends his child to the college. That is the
pathetic condition.

Today statistics reveals that if anybody were to purchase in a village 10 acres of land, it is not the farmer but it is a
business man or his son or his son-in-law who is living in an urban area, who has done business and made money. He
comes and purchases the land in the village and not the farmer. If this were to be the pathetic condition of the farmer in
this country, then how long should it continue? I wish and pray that our leaders to be bold enough to say, 'yes, we have
increased the price; our Government has increased the price; and the prices have gone up but still we will see that our poor
people will not be affected by this and the income of the poorer sections in the rural areas will be doubled or trebled.

I felt so happy when Rs.73,000 crore of money was written off to the farmers. My feeling is that the money in the
hands of the urban area and the money in the hands of the business community or industrial community should be shifted
to the village. ...(Interruptions)

Yes, if you were to send Rs.4,75,000 crore to the farmers in the name of loan, that means money has gone to the rural
area. If you are giving today Rs.60,000 crore to education, it is going to the rural area but in this case, once again this is
my humble request to all the important leaders who are sitting here, including Madam Sonia Gandhi. We are spending
Rs.60,000 crore to Rs.70,000 crore on education. What kind of education is this? We are insisting that there should not be

drop-out. Every child from the poor family must go to the school and get himself educated at least up to 12t standard.
That is all right. It is a happy situation. Now, after 12th standard, what will he do? He does not have productive skill. His
education is only 12t class or BA or MA. Then, the unemployment problem will be much more.

So, my humble request is, as you brought in MNREGA with your personal interest and allocated Rs.41,000 crore,
please ask the Government to provide Rs.40,000 crore for skill development. Every poor man in the village will acquire

some skills. By the time he comes to the 12th class, he may become a good carpenter; he may become a good auto driver;
and he may become a good cook. Madam, today, it is difficult even to get a good domestic cook in this
country....(Interruptions)

Madam, that time will come soon.a€} (Interruptions)

MR. CHAIRMAN : Mr. Rao, you please address the Chair.

13.00 hrs.

DR. K.S. RAO (ELURU): Mr. Chairman, my point is while we have realized the importance of improving the living standards
of the poorer sections in society in rural areas, we have been diverting lakhs of crores of rupees to the rural people, which
is a good direction. I want to add that all the people who are getting educated among the poorer sections must have some
productive skills. If the productive skills were to be there, a person's self-confidence will go up. He will then think that he
does not need to depend upon his MP or MLA and seek a job from them. He will think that he is competent and he can get
a job. If he does not get a job, he will produce things and live.



I would like to quote an example here. I suppose that I must have said this earlier also. I was running a charitable trust in
my constituency. For the last 25 years I have been giving skills. Six or seven years back our people approached some of the
Muslim families to send their women to learn some productive skills. But they said, izzat ki baat, we cannot send our
women outside our house. On persuasion they said that if we keep a separate hall for their training, then they will send
their women. We took the pains and separately trained them. At the time of giving certificates to them, we called the lady
Collector of the district. We told her to choose anybody from the trainees at her discretion and question her. She selected a
woman trainee and asked her as to what was the course that she learnt. That woman replied that she had learnt making of
phenyl. The Collector then asked her whether she could make phenyl now and whether she was confident enough to make
phenyl herself. She answered boldly and proudly that she can make it. The Collector again asked her as to why she was not
making it for which the woman said that she did not have money. The Collector then asked her as to how much she could
earn. She answered that she can earn Rs.150 per day out of making phenyl. The Collector then said that if the woman
wanted investment, she can give it and asked how much investment she wants. If it were to be a politician following me, a
worker or even somebody else, he would have immediately said that he requires a lakh of rupees. But what this lady told
the Collector was that the investment that she required was Rs.150! That was the condition in the rural areas.

My point here is, if all the people belonging to poorer sections who are in large numbers were to be trained in some

profession or the other, by the time we impart education up to the 12t class, they will come very confidently out of that
institute and will live on their own. Then, let the Finance Minister link up all the banks to provide loans to them, so that
they can utilize every rupee given to them in a proper manner and increase their income.

We have made a Budget. It can be Rs.10 lakh crore or Rs.20 lakh crore. But, the kind of change that banks can bring about
in society is much more than what is provided by us in the Budget. Lakhs of crores of rupees are lying in banks. What is the
duty of a banker? It is to finance somebody, encourage him to produce and then repay that money. If they can recycle that
fund in a proper and productive manner taking care that the person who has borrowed the money has got the skills to
utilize it properly, generate wealth and then generate income for himself; it is not only income for him, it is not only wealth
for him, it is wealth to the nation. The GDP, where we are struggling between 5 and 8, will go up to 13 or 14. We will
exceed China in no time. How did China come up today? It is because of their skills. For that matter, how did Malaysia or
Korea or Germany come up today? It is because of the skills of they have developed.

As a member of the Congress Party, I wrote a letter to Shri Pranab Mukherjee about healthcare, which is an important
thing. If you levy service tax on healthcare, it will be affecting the common man. Now we do not have enough doctors, we
do not have facilities in the rural areas and we do not even have hospitals worth mentioning though we have made it in a
big way today.

If we were to put this Service Tax, it might be discouraging the health sector whereby the poor sections of the society will
be affected. So, let us not impose the Service Tax on health sector. He immediately responded. I felt very happy about it.
Similarly, we were to take care of the people in the villages and make them competent, educated and skilled in one
profession or the other. It is not difficult. It is in this context that I said all this.

Regarding food grains, I would submit that Basmati rice is allowed to be exported outside the country. We have a similar
variety which is produced in Andhra Pradesh, 25 lakh tonnes of which is lying idle with either the millers or the farmers in
their godowns. I would like to make a humble request to Shri Pranab Mukherjee, Shri P. Chidambaram and Madam. If they
permit export of this fine variety of rice, at least 20 lakh tonnes, heavens are not going to fall and the prices are not going
to sky-rocket in this country. If necessary, let them collect a Price Stabilisation Fund. They may take out two rupees, three
rupees or five rupees per kilogram and keep the amount as Price Stabilisation Fund. In case of need, let them utilise that
Fund for importing, if necessary, if there is a shortage after three years or four years. If they allow this, the farmer will have
the impetus.

Last time, in their presence, I had quoted that this country is importing 19 lakh tonnes of edible oils, costing Rs. 39 crore
equivalent of foreign exchange, while our own farmers are in a position to produce all that, if only we see to it that they get
a remunerative price. We are importing, we are reducing customs duty and we are also giving subsidy of Rs. 15 per
kilogram on oil supplied to TPDS. Instead of doing that, if you were to give a remunerative price to oil-producing farmers,
they are ready to produce anything you want. How long can we go on importing? Whenever there is shortage, you will
import. If you import, then there will not be any impetus for the farmer to produce that item. He will shift his farming from
that item.

We have seen the case of sugar. When we were not able to pay the right price for sugarcane, the sugarcane production
had come down. When it had come down here, the international prices had gone up. Then, we had to purchase it at double
the price. Why do you pay so much? Let us encourage our farmers. Even if there were to be surplus of it, it will be with us



only and we will get the money from outside.

Today, I am happy that the country has reached the stage of having foreign exchange reserves of US $ 300 billion. It is
excellent. I am very happy about it, but when we go into the details, it is not because of trade surplus. We can also get it
out of trade surplus, if we allow these farmers to export. Take the example of fish. Our farmers can produce fish worth
thousands of crores of rupees. The only thing is that we must be able to encourage them. There are several avenues where
they can do so.

I would like to cite this example. All of them were very upset when the inflation reached double digit. Why did it go up? It is
because of the fruits and vegetables. What is the secrecy in it? The fact is that fruits and vegetables do not last more than
two days or three days and after that, they become rotten. So, they have to be put to use immediately. A farmer does not
get one rupee per unit of his produce in the field while the consumer has to pay Rs. 30. The reason is lack of transport
facilities and storage facilities. So, I am happy that once again, in the Budget, he has provided incentives to all the people
who are ready to come to establish cold storages, cold storage chains and cold storage transport facilities. What happens
by doing this? If the rates of their items were to fall, the farmer can keep his perishables, either fruits or vegetables, in the
cold storage facility at that time and sell it at a time when the price is good. Though the Government is going on the right
path, I want it to be speeded up further. I want the Government to be bold. I know that they, the Opposition, cannot be
bold.

I have told in my speeches on some of the last Budgets that the BIJP and others never thought about the farmers. I am
happy that after this Government is doing all these things for the last six years, now they are discussing about the farmers.
Now they make a demand on the road, saying that the farmer is the backbone of the country and injustice is being done to
them. What were they doing earlier? Had they ever thought about it? Did they have the courage to increase the prices of
essential prices to be paid to the farmers? No. The records show this, and it is not my lecture or it is not my making a
complaint against them.

We are also happy that the hon. Finance Minister has not increased the taxes even in this Finance Bill, and he has
not neglected even the industry. There must be a balance and there must be an equilibrium. It is because there will be no
distribution unless there is production. So, inclusive growth is to be taken care of while producing, and even in inclusive
growth the skill development makes a lot of changes in the country. I wish and pray to Madam Sonia ji to concentrate once
again in providing ample money for skill development, which really brings a change in this country.

We feel sorry and insulted when we see China, which was far behind us 15 years back, has now become a big country with
$ 6 trillion income whereas our own GDP is $ 2 trillion, but our people are more intelligent; our people are more competent;
and our people can deliver the goods. We only have to motivate them. We must make laws in such a manner that there will
be incentives for them to produce more and more, and every citizen must feel that he is a capable citizen of this country by
virtue of the skills that he has acquired.

MR. CHAIRMAN: Thank you, Dr. K. S. Rao.

The House stands adjourned to meet again at 2.15 pm.

13.11 hrs.

The Lok Sabha then adjourned for Lunch till fifteen minutes

past Fourteen of the Clock.



14.19 hrs.
The Lok Sabha re-assembled after Lunch at nineteen minutes

past Fourteen of the Clock.

(Mr. Deputy-Speaker in the Chair)

SHRI H.D. DEVEGOWDA (HASSAN): Hon. Deputy-Speaker, Sir, on the day when the General Discussion on the Budget for
2011-12 took place, I raised the issue of reduction of import duty on silk. The hon. Finance Minister, on that day, due to
time constraints had not replied to it. I also did not disturb him in an atmosphere where the House was not functioning

properly.

India is also producing one of the most precious silks. Karnataka silk is especially the world famous silk. I do not want to
repeat about the quality of silk that is going to be produced in Karnataka. China produces more than 1,26,995 metric tonnes
of silk whereas India produces about 19,690 metric tonnes. This is our contribution. Out of this, Karnataka is producing
7,260 metric tonnes of silk, which is one of the best quality silks. After this decision by the Union Government, nearly 11
lakh persons are engaged in different sericulture activities like mulberry cultivation, silk worm rearing, silk reeling, twisting,
dying, weaving etc. On account of this, the silk growing farmers have now reached a stage of committing suicide. The hon.
Finance Minister has given several concessions to other sectors in agriculture. I do not want to quote all those things. My
primary concern is that this sericulture is one of the cash crops and it is also a labour-oriented crop. I have discussed this
issue several times on the floor of this House. On account of this decision, what is the adverse effect? The adverse effect is
that the average cocoon price has come down from Rs.300 to Rs.170 per kilogram. The price of the high breed silk is
slashed from Rs.380 to Rs.180. Much more than that, there has been drastic decline in raw silk production. Now the
farmers are in such a pathetic condition due to this adverse effect. I cannot convince the hon. Finance Minister by merely
making speeches. He must get a report on this. More than 10,000 farmers blocked the road for one full day. There was no
police, no revenue officer in the Mysore to Bangalore National Highway for one full day. They did not yield to any type of
convincing answer by the officers. But they did not stoop to violent methods. We must appreciate the patience of the
farmer. They did not ever yield to the false promises made by the local officers.

May I humbly request your good self to see to this aspect? After all, what are you going to gain from this reduction? How
much are you going to save from this? You are giving so many concessions in the industrial sector. I do not want to quote
all those things. My previous speaker has raised several thought-provoking points. I can also touch on almost all those
points.

I had an opportunity to work with the Finance Minister. I can give a number of instances what we had done in those 10
months. I do not want to go back to the past history.

Sir, what is the adverse effect? A large quantity of silk is imported over the above, then, the quantity required would
be misused by over and above. And the quantity required would be misused by some vested interests by trading this
imported silk in local markets, affected cocoon and raw silk prices. This is the first point.

Secondly, China, which is the major producer, may again attempt to dump more silk into the country which may
affect the Indian sericulture adversely and dictate the internal silk trade. Thirdly, the policy of reduced imported duty is
against the clause in world trade regulations, which state, "Import or allowing dumping of any raw material into the country
at a cheaper rate, which would result in affecting the livelihood of the poor and the marginal farmers, shall not be
promoted."

Fourthly, there is a drastic reduction in the raw silk price from Rs.2,800 to Rs.2,000 per kilogram. The average
cocoon price has also come down from Rs.300 to Rs.175 per kilogram. This would not only affect the livelihood of the
farmers and weavers severely, it would also affect the process India would continue to face critical shortage of raw silk. In
the interest of the sericulture farmer, it is strongly felt that the Government of India to reconsider the reduction of the
customs duty on the import of Chinese raw silk and should restore back the customs duty to 30 per cent, which existed
earlier, from 35 per cent. This would save the sericulture farmers. If the Government takes that decision, I would
congratulate the Government, especially the Finance Minister, for the gesture he is going to show in this regard.



In the opening remarks today, while moving the Finance Bill, he had taken into consideration some of the points
raised in the Budget discussion or some representatives given by various organisations, far or against, he made this point.
It gives me an opportunity to quote that opening remarks to persuade the hon. Finance Minister and the Government of
India to restore back the original customs duty, which was imposed at 30 per cent. That is my humble request I am
making.

With these words, I would like to express my sincere thanks to you, the hon. Deputy Speaker, Sir.
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SHRI SUDIP BANDYOPADHYAY (KOLKATA UTTAR): Hon. Deputy-Speaker, Sir, when the Budget was placed, we discussed
it in detail. The discussion on the Finance Bill is not actually a discussion on the Budget. In this, we can only discuss the



proposals and ideas which the hon. Minister has placed in his taxation proposals. So, the discussion should be restricted to
those issues only.

We as such very positively oppose some of the tax proposals, which have been somehow corrected by the hon. Finance
Minister, while initiating the discussion. We thought that the proposal to levy Service Tax in medical hospitals for
treatments, was an improper decision. The hon. Finance Minister, in his initial remarks, has dealt with this issue.

One of the vital issues is the ten per cent excise duty that was imposed on the ready-made garments and hosieries which
is affecting this sector very badly. The minority communities and the weavers will suffer throughout the country. It has a
huge number of employees. I will go into the details later.

I would like to refer to one of the speeches delivered by Shri P. Chidambaram, who is present here. The Chamber of Textile
Trade & Industry in a Memorandum has intimated that in 2004 the then hon. Finance Minister, Shri P. Chidambaram has

cleared stated, "the fragmented nature of the industry as one of the main reasons for removal of the mandatory excise.
Even today, nothing much has changed since then and the industry is still fragmented and unorganised."”

In addition, the UPA Chairperson, Shrimati Sonia Gandhi, when she was the Leader of Opposition, wrote a letter in
2003, saying that the Government should not impose excise duty on garment industry. So, what we believe is that the
Chamber of Textile Trade & Industry and the Confederation of West Bengal Hosiery and Readymade Garments' Association,
have jointly made this appeal to the Government. I hope most of the Members and most of the political parties are of the
same opinion that this sector has to be saved from the imposition of ten per cent excise duty.

While making his submissions, Shri K.S. Rao was saying that the BJP is a traders' party. I do not think that any sector
should be branded as belonging to a particular party. In the constituency which I represent, there are so many traders.
They are the firm believers of the principles of the UPA-II Government. They support our policies and principles. So, we
should not categorise any such sector and say that the traders are always with the BJP.

15.00 hrs.

So, I make an appeal to the hon. Minister of Finance, who also represents West Bengal that the situation is really grave
over there. A few days back, they mobilized a gathering in the city of Kolkata where the turnout was more than one lakh of
people, who gathered there and opposed the imposition of ten per cent excise duty, which according to us, is to be
withdrawn without any hesitation.

Sir, at present in the Budget, the rate of income tax for every individual has been proposed up to Rs. 1,80,000 - nil. We
propose that it may be increased up to Rs. 2,00,000. That is also to be taken seriously.

Sir, through you, I would like to draw the kind attention of the hon. Minister of Finance on the imposition of excise duty on
Railway rolling stock, that is, goods falling under heading 8601 to 8606.

Sir, Railways were exempted from payment of this duty since 1995 continuously. The reason for this exemption is known to
all. Railway is the lifeline of the nation and caters to the needs of the poorest of the poor sections of the society. Any
additional burden imposed on the Railways would have a direct impact on the services provided by it.

For the first time, since 1995, this exemption has been withdrawn in the Union Budget 2011-12. This will result in a higher
expenditure on rolling stock by about Rs. 130 crore annually. This will have a cascading effect on inflationary pressures on
essential commaodities carried by the Railways.

Sir, you are aware that the Railways have not increased their fare to spare the common man of any additional burden. I
would, therefore, request through you, to the hon. Minister of Finance to kindly restore the exemption of excise duty on
rolling stock immediately.

So, these are the proposals which we very strongly place before the Government to take a firm decision. As the Second
largest Party of the UPA Government, Trinamool Congress feels that we should not adopt any such decision or make
taxation on any such issues which may cause tremendous anger in the particular few sections who can feel isolated for
their approach to the mainstream and they may face very many difficulties in their livelihood.

So, Sir, these are some of the concrete proposals which we table and we want specific answers on them and complete
withdrawal from these tax proposals today when the hon. Minister of Finance will respond to the Finance Bill.



SHRI KHAGEN DAS (TRIPURA WEST): Mr. Deputy Speaker, Sir before coming to my speech on the Finance Bill, I express
my thanks to Dr. K.S. Rao who has initiated the discussion on the Finance Bill on behalf of the Congress Party. Although his
speech was not, according to me, related to the Finance Bill, he has been shedding tears for the farmers and the rural poor
in his long speech. I do not know whether the UPA Government-II would be shedding tears or they would shed crocodile
tears which they have been shedding since Independence. Due to their policies, more than two lakh seventeen thousand
farmers committed suicide during the last 15 years.

15.05 hrs.
(Shri Francisco Cosme Sardinha in the Chair)

: Sir, coming to my speech, while participating in the discussion on the Finance Bill, 2011, at the outset, I would like to
express my huge disappointment with this Bill.

The Union Budget, 2011-12, from a beleaguered Government, tainted by a series of mega-scams, has utterly failed to
address the core challenges of rolling back inflation and reducing mass deprivation and unemployment. Some of the major
concerns on the Budget are these.

In terms of revenue proposal, it provides significant concessions to the well-to-do persons, especially the corporate sector.
It seeks to neutralize the resulting revenue loss by raising regressive indirect taxes. It seeks to reduce the fiscal deficit
primarily through expenditure reduction achieved by slashing pro-poor subsidies on food, fertilizers and fuel.

The Central Plan outlays for the key areas of agriculture, irrigation and rural development that affect the lives of more than
two-thirds of the Indian population have been reduced in real terms in the Budget for 2011-12 as compared to 2010-11. The
Government has not been able to find enough resources for primary education, rural employment, food security, rural
housing, public health, water, sanitation and so on which are subjects of prime importance for the common people.

The Budget offers precious little in terms of UPA's promises to ensure "inclusive growth." The Budgetary allocations for the
social sectors and the disadvantaged sections of population like women, children, dalits and minorities are far from
adequate from the Government's promises pertaining to the aam aadmi. Thus, the Budget 2011-12 is unjust, inequitable
and morally wrong.

Sir, I am surprised to see that the Finance Minister in his Budget Speech has compared almost all figures pertaining to the
Budget Estimates for 2011-12 with only the Budget Estimates for the last year — 2010-11. This defies economic reasoning.
Why should he compare the Budget Estimates of next year with the Budget Estimates of the current year while he has
Revised Estimate figures for 2010-11 which are more realistic? It does not want to allocate more resources for the next
year based on additional releases made during the current fiscal over and above the original Budget Estimate.

What the UPA Government has followed all along is the IMF and World Bank-dictated neo-liberal path of Fiscal
Consolidation legalized by the Fiscal Responsibility and Budget Management (FRBM) Act, 2003. The FRBM Act is forcing
the Government to cut down its intervention and public spending in order to reduce the fiscal and revenue deficits.

This year's Budget reflects the same intentions. Targets for deficit reduction prescribed by the FRBM Act have been
criticised by many economists as totally arbitrary that are not being based on sound economic logic.

The Union Budget for 2011-12 reveals the inability of the Central Government to increase its gross tax revenue at a higher
rate even after the economy has recovered from the impact of global economic recession of 2008-09 and 2009-10. The slow
revival of the tax-GDP ratio for the Centre would affect the total tax-GDP ratio for the country which, in turn, would limit the
overall budgetary expenditure by the Centre as well as States.

In the total tax revenue collected by the Centre and the States, Direct Taxes accounted for around 37 per cent of the
revenue while the Indirect Taxes accounted for a much larger 63 per cent of the revenue. Not many will disagree that there
is a need for progressivity of the overall tax regime in India by further increasing the reliance on Direct Taxes.

There is a proposal to increase the income tax exemption limit to Rs. 1,80,000 from Rs. 1,60,000, but the exemption limit
for women remains at Rs. 1,90,000. So, women have been given a raw deal in this matter.

The proposed move towards the Goods and Services Tax which has not yet witnessed a common consensus among the



State Governments deserves a lot more public debate. Here, I would like to refer to a letter written by the hon. Chief
Minister of West Bengal regarding the withdrawal of the proposed excise duty on readymade garments and hosieries. The
hon. Chief Minister of West Bengal has written to the hon. Finance Minister of the Government of India against the
imposition of the mandatory levy of 10 per cent excise duty on readymade garments. He has requested the hon. Finance
Minister to review this decision. So, I strongly demand that it should be withdrawn. He has also pointed out to the
reduction of customs duty on raw silk from 30 per cent to 5 per cent which will result in the death knell of sericulture in
India in general and in vast areas of West Bengal in particular. So, I strongly demand that this decision should be reviewed
as has been requested by the hon. Chief Minister of West Bengal and also by the people from all over the country.

Sir, the Centre frequently claims that it does not have resources to address the concerns pertaining to the social sectors
and more importantly for agriculture and allied sectors. But there is a huge revenue forgone on account of numerous tax
concessions offered to the wealthy, much of it in the name of 'fiscal stimulus' and all of it in the name of 'incentives'
amounting to a whopping Rs. 5.11 lakh crore in 2010-11 and Rs. 4.83 lakh crore in 2009-10. By contrast, subsidies that are
intended to farmers and to poor account for a far smaller amount. But the trick is to give the dog a bad name and hang it.
Hence, tax breaks for the rich count as incentives, but food and fuel for the poor are seen as avoidable burden.

The problems of tax foregone are also compounded with the circulation of black money in the country and those
stashed abroad. According to the data provided by the Swiss Bank, India has more black money than the rest of the world
combined. If the Government pursues this money deposited in the foreign banks and controls parallel economy in the
country, it can easily cut down the high percentage of fiscal deficit and make huge investment in the social sector. The
Government must be pro-active in bringing back the black money.

In fine, I strongly oppose the Finance Bill 2011-12. With these words, I conclude.

SHRI BHARTRUHARI MAHTAB (CUTTACK): Thank you, Mr. Chairman. I stand here to deliberate on the Finance Bill 2011.

At the outset, I would say that the Finance Bill needs detailed deliberation because on the face of it one comes to know
towards the second last paragraph of the Budget Speech where the Finance Minister says that it is broadly tax neutral. The
direct tax proposals, which have been done away with, are around Rs.11,000 crore and through indirect tax quite similar
amount is going to be retrieved. He hopes to recover this through indirect tax proposals. He is banking upon a continued
trend of tax fluency by projecting an overall 18.5 per cent growth in tax revenue in 2011-12 over the Revised Estimates of
2010-11.

If the growth story holds good and tax fluency as projected comes true one may feel relaxed, but there are dark clouds
visible. Some of us have already deliberated on that and this will pressurize the administration to meet the ambitious
revenue target provisions.

Mr. Chairman, I will deal with four or five issues or points. Recently, the Comptroller and Auditor General of India has
stated in a report that there is a glaring mis-match between the number of PAN card holders and the number of individual
assessees filing income tax returns. The Comptroller and Auditor General has stated that while a total of 958 lakh PAN
cards are issued up to March 2010, the number of income tax returns filed last fiscal added up to mere 340.9 lakh. Has the
Government found out the reasons for such a massive difference? Will the Government identify the reasons for non-filing of
IT returns? What steps have been taken to weed out duplicate PAN cards and also update the position in respect of
deceased assesses? Should it not be the endeavour of the Ministry to ensure that the entire assessee base is correctly
identified?

Another issue is that of TDS, tax deduction at source. Is it true that more than Rs.4,000 crore is non-payment of TDS in the
first eleven months of this fiscal year? Relating to personal taxation, the basic general exemption is increased from Rs.1.60
lakh to Rs.1.80 lakh. For those with new limit, tax savings will be around Rs. 2,060 after taking into consideration cess and
additional cess. For senior citizens, the basic exemption limit is raised from Rs. 2.40 lakh to Rs. 2.50 lakh with tax savings
of Rs. 1030 only. Women will continue without any savings. A major relief is the reduction of age limit for senior citizens
from 65 years to 60 years. And they would be eligible for the revised limit of Rs. 2.5 lakh. However, a windfall is for super
senior citizens who are 80 years of age, whose basic exemption limit will now be Rs. 5 lakh in lieu of Rs. 2.5 lakh. Tax
savings compared to current liabilities for those incomes which are larger than Rs. 5 lakh will be Rs. 26,780. These changes
would be effective — that is more important — from the Assessment Year 2012-2013 relating to the income of the Financial
Year 2011-2012.



There is another issue to which I would like to draw the attention of this House. The Member from Sikkim is not present
here but I would like the Government to respond to it. An issue is floating around relating to the Indian citizens or citizens
of Indian origin who had settled in Sikkim before Sikkim merged with India. There is income tax concession or those who
are of Sikkim origin are not paying any income tax. But, those who are of Indian origin who had settled before Sikkim was
merged with India, they have been asked to pay income tax. I would urge the Government to consider this aspect and also
allow them the exemption which is prevalent for Sikkim people as they are citizens of this country, of that specific region.

I would also like to draw the attention of the Government that recently the Cabinet has taken a decision and today the
Finance Minister also has moved the Bill and that is a baby step towards an ambitious tax reform relating to Goods and
Services Tax (GST). The GST, which is set to be made applicable from April, 2012 rollout will simplify indirect tax. It will
replace multiple taxes like the Central Sales Tax, the Value Added Tax, local levies, and surcharges imposed by the Centre
and the States at various stages of production, movement and retail of goods. Under the new regime, only one tax, that is
GST will be levied at the retail level. This will curb needless litigation, delays and tax evasion. Some 120 countries have
adopted GST model. But, within our country, some States are not willing, are not for it yet. They want to keep the power to
tax ail, alcohol, and tobacco. If State's levies are permitted, this would defeat the chief goal of GST.

The present system of selecting, taxing specific services has the advantage of eliminating services that do not yield
much revenue but comprehensive services tax is based on the concept that all services are taxable. The Empowered
Committee of State Finance Minister has not made any commitment to introducing a comprehensive service tax when GST
is introduced. There are still discussions about two rates of service tax and even of continuing with selective approach. Are
you going to abandon the selective approach to service tax in favour of comprehensive service tax when GST is introduced?

Relating to health, I had a different opinion. I have never anticipated or rather many of us had never anticipated that
the Finance Minister is going to rollback the taxes on health sector but I was in favour of that tax because it was taxing the
rich who get admitted in private hospitals. How many of us especially from Orissa can go to Belleeview clinics? How many
of us go to Apolo Hospital or other private hospitals for treatment? A large number of private hospitals are run by window
air conditioner. They do not have centrally air-conditioned facility but an atmosphere was created in the country; a number
of associations came out on the streets, I would have favoured imposition of that tax. But when? I will like to know as to
when the DTC is going to be imposed, what will be the position? What will be the position when GST is going to
implemented next year? The Finance Minister has not come out very clear on that aspect. I am not going to deliberate on
that issue.

I am limited on two points. I need some more time. I was very elated when I heard the Budget Speech of the hon.
Finance Minister when he said that by unifying the differential export duty on types of iron ore, that is, 15 per cent in the
case of lumps and 5 per cent in the case of fines, the hon. Finance Minister has effectively used the tariff mechanism to
gradually restrain the outflow of the finite natural resources, that is, iron ore. Many think in the process, and I was one of
them, the exchequer will benefit substantially with a projected revenue flow of nearly 15, 000 crores a year. But I have two
questions here. First, what is the prevalent world market rate of iron ore and how much is the duty percentage-wise? When
there is such a high price in the international market why would there be value addition here?

Secondly, with this duty imposition, does the iron ore bearing states benefit in any way? I tried to find that out.
Nowadays lumps are not being exported. I do not know about Goa but from other States where iron ore is being exported,
lumps are not being exported at all in great quantity. The raising cost per ton is only Rs. 600. The transport cost amounts
to Rs. 2000 to Rs. 2,500. So the total cost of port head is around Rs. 3,000. What is the international rate of iron ore?
Despite the tsunami and earthquake in Japan what is the rate of iron ore in the international market? The rate in the
international market yesterday as per my calculation was 160 Dollars per tonne. If you multiply it by 48 then it comes to
about Rs. 7,680. The pothead cost is only Rs. 3000 and the person who is selling it, is selling it at Rs. 7,680 and that was
the yesterday's price. How much are you taxing him? You are taxing him 20 per cent that is Rs. 1000. How can this tax will
curtail or restrain export of iron ore, the finite material, about which the hon. Finance Minister has spoken?

I would urge that you try to contain it in a different manner. Of course you oblige the international understandings
which you have already made but try to contain because the demand within the country for iron ore and steel is much
more.

The next issue is relating to branded garments. Many hon. members have already spoken about branded garments.
Now Khadi is also being sold as a branded garment. Are you going to tax them?

My last point is related to MAT. The hon. Finance Minister has marginally raised the Minimum Alternative Tax (MAT) from
18 per cent to 18.5 per cent. By increasing MAT, the Finance Minister has effectively signalled that exemptions will remain.



Had the Direct Tax Code not been diluted, all exemptions should have been scrapped. MAT was introduced in 1987. Yet
there has been resentment among many especially the STPI and SEZ units which are functioning. I find no justification of
imposing MAT on STPI especially those smaller IT companies, the BOPs who are doing better and bringing in more revenue
to our kitty than the bigger companies which are outside the SEZ and outside the STPI.

During the Budget discussion and earlier also when the Motion of Thanks on the President's Address was discussed, Shri
Arjun Charan Sethi, the leader of our Party, had drawn the attention of the Finance Minister relating to unseasonal rainfall
in Orissa, and said that repeatedly for five months unseasonal rainfall had created havoc and destroyed all our kharif crops.
A Memorandum was given by the Government of Orissa. A Central Team consisting of officers also had visisted Orissa.
After Shri Sethi had raised this matter in this House, the Finance Minister was kind enough to stand up and say: "Yes, we
have already received the Report of the Group of Ministers which was seized of the matter and we are going to take a
decision soon." Now, we are in the last week of this Budget Session. I would expect that the a sum Rs.2,500 crore
demanded by the Government of Orissa should be given to us as early as possible because now we are in the next crop
season. With these words, I conclude.

SHRI BHAKTA CHARAN DAS (KALAHANDI): Mr. Chairman, Sir, I thank you for having given me this opportunity to speak on
the Finance Bill.

& sl fom i} off Yo aRastt ik off ¥.u3. 21 Ricdiol wisola el R g8 sfeifdme &t 3, Iora1 Aol D g A 3ol ara@
oIl ALEAL G| & CPIAR GX 38 & (b Tl A9I6l 4 TPIAR IRDR Dl foleaT DI Sl 8T &) SARKI A ASICAT 3Nelt DI v dId DI Dl Dol
AGALG

"It is quite proper to resist and attack a system, but to resist and attack its author is tantamount to resisting
and attacking oneself. For we are all tarred with the same brush ...."

g ut.e. &I diferdf olc g diferil ol APl 33 g8, 9y URFURI Dl HAolcol DAl g AlololRI bIsolA Fiforre? il &l Fafer ol Saad g
IS BISoRA eIt oIRI 8| Gl 3l foea bl Raufer ol S g $3R1 3BT BISAIIIRICT dolsldic 312 3MT oIl Al AIj Sl ¢llvl BI3A DI ST DID
TcTol old & 38 3, 368 3A A DI o1l TcTon Al fop Famtt fikiprotes Sit of Sit wal 3 :

"The whole universe is bound by the law of causation. There cannot be anything, any fact a€” either in the
internal or in the external world &€” that is uncaused; and every cause must produce an effect."

ST U2 foea 31 g2T 31l JIeIR €3 &l 281 8, $9I 3 YIPiID fAUeIS drR-arR 31 38l &, B IR 91 ST 3[C8 WISOLIORIF fRiel 1 Folsric sl a=r &l
A 37 3PR fpfelsa A U 3o DS AR P 9RA IDR of [pal sl B BIsai et 3 35 fpen 37 531 ava 3 fipenr 3, 3PR 33
U2 ¢2rol TR SIRT Y areaa 3 A1 Aot 32091 sl ol snfgai3ril & dia onbt @ o 3

#BIGa, 3 Sier 8, Mr. Chairman, Sir, you are the Chairman of the Estimates Committee of which I am also a Member. didisit
¥ i 3 Ao b @ DAt 3 ot Jor R em; SN MBI crseet AA &, S G i oeIBEL et 3 3, aisHrer Prtarz 3 & 3z orai oft smacrad 3
SIRICIISE dec 3, DS Sl 3 8, Jolch! WIS BT 32 eI &) Jorep e 185 315 @ weie 3 QifesIol ey getol 33 i R YUl RRWRIe
offerctt nforem srieht St o1 e2mmer snapfta fapen e afie forT s Sft A et 331 U2 @1 &t oft 5 smar 63 1 6t 3eSt F @16 8ft Io1d urr
sreat a2 oidl 3, ol & ureit b wrazen oidl &, Tares &t wrazen o1l 2 iz d et a1t 9ft $3T01 Bb2 $AT0T DY A2E o1l Sft 23 &) A fory iy Sft
P €6AIG Sl & b 539 3oalol B 3IeTel WIfoidl dol bl dId Dat 3 3R 33D wolc Dl 185 s - A 244 BAs I IGRI 3| As Didtol
Usc] 3 3l 3R TSI 4 3 36 DI Felol A1 Sl 8 Al S 3wl 3l ABrayul 319 3icl & 1w sliz aRll geic &l Adpdr 37 3 SR fop frr
5 A Afensi Uz &6l &= srn 3, S 6 srisrorarst adbi o1 1,500 FwR 3 SR BIdr e, 33 dgT2 3,000 Fwn o2 &= sri &, 3cu ot
arorce /750 F0R1 A a2 1,500 3wt &l srn ) AfSemsi o ARbIdbvT Beal B o8 ABD) wisoit 3 b deg A 500 oAds FuRI o1 BizuA
bs figue 2ol &I ara & srft 3, 3 334 S clifste; sl I @ a8t 338 3, sAfete A daol arsdl g b wedl & e 181 & &1 9, B Sl 3’
SleeIarst a3t anfe o forl fdpar srRm &, 33T &S g2 & e Dsoll Usdl & oo sibolaIsl o Iy St firs $ after f&=n S &, ad 918
aif3rrel Siie sieTolerst a2 Qisa d dar, DS AsAl i Tl Bl 8, HSI AlCIH oIl 8, clfchol A2 A ISkAI 3, AR 131 AT 45 gu 8, d Slold &
5 IR oret za okt 3)... (=)

MR. CHAIRMAN : Hon. Members, no cross-talk please.
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MR. CHAIRMAN: Nothing will go on record. Hon. Members, please maintain the decorum.
(Interruptions) G€; »

SHRI BHAKTA CHARAN DAS : If you go on asking for thousands of crores of rupees and you do not spend even a pie for the
people and you go on amassing money, making money just on the sense of the programme, just on the sense of the
scheme, then, there is no meaning in evolving such programmes. ...(Interruptions)

MR. CHAIRMAN: Nothing will go on record. Please wind up.
(Interruptions) €] *
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*SHRI PRASANTA KUMAR MAJUMDAR (BALURGHAT) : Hon. Chairman Sir, almost half of the population of our country
comprises of women. The income tax relief of Rs.40,000 which was enjoyed by them has been done away with this year. I
think it is not proper. The prices of essential commodities have shot up, they have become out of reach of the common
people. For the men, only Rs.20,000 is the rise in the threshold limit which is a meagre amount. It is not going to help the
people in any manner. Therefore I would request Hon. Finance Minister to give this issue of tax relief a second thought. The
exemption limit for women must also be increased to Rs.2,10,000 — this is my humble submission I would also mention
that it has been announced that those salaried employees who earn upto Rs. 5 lakh annually will not have to file income tax
return. But I suggest that this particular provision should be extended to all salaried employees who earn even more than
Rs.5 lakh per annum.

The interest rate for EPF has been increased to 9.5% but the rate for General Provident Fund has been pegged at 8%. The
practice was to always keep the EPF rate half percent more than the rate of GPF. Thus I would request you to raise the
GPF rate to 9% so that the half percent gap is maintained.

Another important thing is that, it was declared that senior citizens of the country would be given half a percent more in
Senior Citizen Saving Scheme by the banks and all other financial organizations. But actually they are not being offered the
enhanced rate of interest. Some banks offer a rate of more than 9%, the State Bank of India pays 9.75% to the general
people. For Senior Citizen Saving Scheme, the bank rate is only 9%. The rates offered by the post offices for Senior Citizen
Scheme are still lower at 9%, why older people would like to invest more in the post office schemes. Therefore this should
be seriously looked into. I also want to suggest that instead of half percent, the senior citizens should be given at least one
percent more than bank Fixed Deposite Rate. The manner in which prices of all commodities are increasing it will become
very difficult for the

people to survive. Even the prices of medicines and drugs are also going beyond the reach of the senior citizens. Thus I
humbly request the Hon. Minister through you sir to kindly spare a thought for these helpless people who generally have no
other means to survive.

Many Hon. Members have talked about the increase in taxes in the textile and hosiery goods manufacturing sector. I am of
the same view that this tax should not be imposed because it will lead to huge loss and more and more unemployment. It
may also result in payment of subsidy to this sector in the end. So the proposed 10% excise duty should be done away
with.

Subsidies on food, fertilizers and cement have been brought down further. I was not present in the House when the budget
speech was being read out, yet from whatever little I would comprehend, I can say that the budgetary allocation for
NREGA scheme has also been curtailed despite it being one of the flagship programmes of the UPA Government. This is not
an encouraging signal.

We are feeling proud of our educational sector and are trying to invite foreign players and foreign investments. As a result,
education has turned into a business like proposition. Educational institutions have become organs of minting money. This
is a dangerous trend and we have to be very cautious in this regard. Most importantly, the primary education sector must
be guarded against any corrupt practices.



The allocation for the social security sector is not much. This year, it might have increased a little from the previous years.
But that is not enough. As we are aware, agriculture is the mainstay of our economy. India is basically an agricultural
country. But even then, the share of agriculture in the budget is very less. The Government must invest more and more for
the development of infrastructure in this sector.

I am not very well today, thus I am unable to speak at length. But I must say that if you cannot feed your family properly or
cannot provide two square meals a day to your family members, how can you claim that the family is a prosperous one.
People of the country today are battling with high rate of inflation. They are hungry and are not able to purchase food to
survive. When people are starving on one hand, how can the Government say that this is a budget for the 'aam aadmi'?
Much needs to be done; much is left. So we should not be complacent with our achievements. A lot more is required.

With these words I thank you for allowing me to speak and conclude my speech.
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(Dr. Girija Vyas in the Chair)
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e sl wad 2B 3 wfckmdic 3 o=l S gu, o=l IS T wusl? = o del 3, a8 daft w2t oidt 3 3 I do not understand this. The
biggest embarrassment for the Government is the Question Hour but they never allow the Question Hour to function. I do
not understand what they are going to get out of it.

Anyway, coming to the point & wrseir fifsree? yura a1 @t Yo w2 ge weon arsdr g b think for the first time, the Finance
Minister had the courage to accept and admit that there is a gap between our planning and implementation. There are
leakages. There is corruption. We have to plug this. This is one of the most valid statements that is being given in the
present circumstances. How to do it? I want to give some suggestions if they could be adjusted.

First of all, I want to repeat what I said in 2005, we are all having domestic gas subsidy including Ambanis, Tatas, Birlas
...(Not recorded) Do we deserve this? I was repeatedly telling this. First of all, you cancel the subsidy to people who are
having an income of more than Rs.6 lakh and who are in constitutional positions like MPs, MLAs and Ministers. We do not
deserve this subsidy. You introduce some other colour gas cylinder. It does not make any difference. You introduce yellow
colour or some other colour cylinder and say that this is subsidy-free cylinder, people will start buying it because now a
situation has come for becoming a Village Sarpanch who has no powers and who cannot even terminate his Banto, they are
spending Rs.50 lakh to Rs.60 lakh as they want that identity. For identity, they are spending so much in the elections. I
want to tell you that if that identity is given, they would go for it.

JrsImufer ABIcRN & AsH bl ol Befle o2 f&=n S,
SHRI ARUNA KUMAR VUNDAVALLI : I am sorry.

I was repeatedly telling this when Shri Mani Shankar Aiyar was the Minister for Petroleum. I told this to Mr. Murli Deoraji
and Shri Jaipal Reddyiji as also Madam Sonia Gandhiji. Everyone feels that it is a very good proposal and that it should be
implemented immediately. But somehow it is not being implemented. Apart from that, whoever is paying income tax, he
would buy these cylinders. Everybody believes that everything is go/maal in Income Tax. Nobody is interested in paying
income tax. If you go to a person and ask him about it, he will say that e @R 26 b1 srI, Al G sk Aesl; Do WA T2
sorpd Sal A a8 & ot bt pifdrar A I wanted to tell you that for these people who are paying the income tax and are
having PAN card, make some reservations for them and give some dignity to them. When they go to a Railway Station, like
a First Class Waiting Room, there should be a Waiting Room for PAN card holders. If a PAN card holder goes to a Police
Station to get a man released on bail — if it is a bailable offence — then a PAN card should be sufficient and he need not
have to produce any document of his property. When he goes to the airport, let there be a lounge for the PAN card holders.
Ad ool 3 3 13 2l Sl 3R Tol BIS P fore sorapa a1 U @oll 9 @2 g9y If the Government tries this, then there will be an
enormous increase in the collection of revenue by way of payment of income tax. This is what I want to suggest to the
Government. This Government may think over this.

Madam, I would like to suggest another important thing. We have a project of connecting the Godavari and Teesta rivers.



The reports suggest that after this project is completed, the returns would be 19 per cent every year. That means in just
five and a half years the entire amount that is spent on completing the project would be recovered. I think this Indirasagar
— Pollavaram project is the most viable irrigation project that exists in India today. It works entirely on gravity and there is
also a plan for generation of 968 MW of power out of this project. I would like to request the hon. Finance Minister to
declare this as a national project so that the process of inter-linking of rivers may start from our State of Andhra Pradesh.

Madam, my next point is on mid-day meals. The Government is spending a lot of money on mid-meal scheme. In my home
district of Rajmundry this job of providing mid-day meals has been outsourced to the ISKCON Temple authorities. It is
running wonderfully well. If this scheme is given to be run by private people there is a feeling that they will make money
out of it. But there are quite a few of them like the ISKCON, the Ramakrishna Mission, the Mother Teresa institution, and
many other NGOs like that. Like in rural area we have given to one Charitable Trust and they have constructed a wonderful
kitchen because they want to get name and fame. They are supplying the best food possible which even you cannot get in
a five star hotel. Why do we not do this in the entire country? Why do we not provide micro finance to such NGOs and
institutions like the ISKCON and the Ramakrishna Missions? If such people are provided with micro finance, then that will
definitely bring in changes in rural areas. This entire focus of this Budget has been focused on the development of the rural
masses and directed at providing more money to the people in the rural areas. The hon. Finance Minister has himself
admitted that there are certain leakages. I want to suggest that these loopholes can be plugged in the way I have
suggested. I would once again like to thank him.

Finally I want to suggest that bureaucracy, red-tapeism, black marketing and hoarding have to be checked. Now, we intend
to reach every rupee to the rural poor. zrsfia Sft e & o5 eett 31 spr 100 Fue e ugad 3 dt 3gmis 3 50 Jue 35 o & i
3G A BR¥cae 3s qard: Ao ugad-ugad a8 25 FUr 38 SN 3| AP A6 BRede s qardz A oy 38 TR AP USA-Ugdd Uid JUe
3g o 3 This is what is exactly happening. To check this, these four, namely, bureaucracy, red-tapeism, black marketing
and hoarding have to be controlled.
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SHRI FRANCISCO COSME SARDINHA (SOUTH GOA): Madam, I rise to support the Finance Bill which is before the House. I
must congratulate the hon. Finance Minister for the good fiscal management and also I must thank him for increasing the



MPLAD Scheme Fund from Rs.2 crore to Rs.5 crore. My only request to the hon. Finance Minister is to widen the scope of
implementation so that we can use it for various purposes which are right now limited.

16.59 hrs.
(Madam Speaker in the Chair)

Madam, minerals are the riches of the country and they should be preserved for the posterity. The way rampant mining is
going on throughout the country, maybe both legally and illegally, and the way it is being exported, a time may come when
we may have to import the same minerals to see the various factories, industries functioning in this country.

17.00 hrs.

But, Madam, Goa has got a particular problem. The economy of Goa is based on tourism and export of iron ore. The iron
ore that is exported from Goa is very low grade. The grade is between 48 and maximum 62 per cent. If this is not exported,
it is hoarded in a place. During rainy season, all that will go to rivers. This not to happen, it is a blessing for us that today
this ore is being exported to various countries.

I would like to bring to the notice of the hon. Minister that in 2008-09, 55 per cent ore was 3.5 million; 55 to 59 per cent
was 16 million; and 59 to 62 per cent was 14 million. In 2009-10, around 55 per cent was 6.5 million. In 2010-11, it is
around 11 million out of the total 31 million which is exported. So the ore which is 59 to 62 per cent is only 5 million. Now
the hon. Minister has increased; he has brought it at par in all the States and ad valorem 20 per cent the tax has been
increased. Earlier it was 5 per cent on fines and 15 per cent on lumps. So my only request to the hon. Minister is to roll it
back. Last year, our State has collected around 800 million. Prior to that, it was 250 million. All the schemes of
development which are going on in the State, that will come to standstill if this income is not generated in the State.

So my only request to the hon. Minister, this was tried earlier, two years back but again it was reverted because the State
approached the hon. Minister. The same thing we have already requested the hon. Minister. I hope the hon. Minister will
consider and revert back to the old 5 per cent and 15 per cent on fines and lumps which was existing.

SHRI PRANAB MUKHERJEE : Madam Speaker, I express my heartfelt thanks to all the hon. Members who have participated
in the discussion on Finance Bill. With the passage of the Finance Bill, the budgetary exercise for the year 2011-12 will
come to an end.

When I look just in front of me, I find that the benches occupied by principal Opposition Party are empty. Of course, every
political party is to take its own decisions but it has some implications. Parliament is essentially meant to give its approval
for all the financial transactions of the Government of India. When the country became independent, when our financial
transaction was very inadequate and quite meagre, if I remember correctly our first Budget of Independent India was a
little less than Rs. 200 crore. Budgetary classification was very simple: civil expenditure and military expenditure. Deficit
was just Rs. 26 crore. We had only two types of taxes; Income Tax was around Rs. 116 crore and customs duty around Rs.
50 crore. And there was a special tax — perhaps it was introduced during the war — for imported alcoholic drinks of Rs. 2.5
crore.

The point which I am trying to drive at is that 60 per cent of the time of Lok Sabha and Rajya Sabha were devoted on
discussing money, finance, taxation, planning and all other related matters because three are very fundamental rights
which this House particular enjoys. No Tax can be levied except by the authority of law - Article 265.

No expenditure can be incurred without the authority of this House. No money can be withdrawn from the
Consolidation Fund of India without the approval of this House through the Appropriation Bill. Therefore, if we do not pay
attention, it is not a question of individual; it is not a question of a particular point, it is a question of how to strengthen the
institutions. Of course, Opposition Parties will have their views. They will express their views. But Parliament, as my
colleague in the morning suggested, is essentially meant for debates, discussions and sometimes for decisions. It is not
that always we will agree with each other's view point but nothing should stand in the way of expressing our view.

Therefore, I feel sad that I am to get the Finance Bill passed with the approval of the hon. Members present and voting it in



the absence of Principal Opposition Party. But at the same time, I would express my gratitude to all other colleagues
including the Opposition Parties, who have decided to remain present and to make their contributions.

Madam Speaker, about 16 hon. Members have participated. Quite a number of them have already spoken on different
issues, which are of general nature and which have been replied in details while replying to the general discussions on the
Budget. This time we have to make some adjustments in our schedule because of the provincial elections in five States.
Otherwise, we would have passed the Finance Bill in the second leg of the Budget Session.

I also appreciate and express my gratitude to the hon. Members for cooperating to complete the budgetary exercise in one
go and for that we had to pay the price. We did not receive the valued comments of the colleagues, sitting in the different
Standing Committees, analysing the budgetary proposals and making their suggestions on various expenditure proposals.
We had to dispense that as we did so in 2006 when the similar situation arose.

Madam Speaker, normally, after the presentation of the Budget, we receive series of representations. Budgetary exercise is
a huge and complex exercise in a country like ours. The total expenditure proposal is more than Rs. 12,57,000 plus crores
of rupees. There are substantial quantum amount of borrowings. The general thrust which I have given in this Budget had
three objectives and these objectives are not out of context. In the context of the international, financial situation,
international commaodity price situation and some sort of international instability in some parts of the world and from the
viewpoint of economy, these regions are important.

In the morning, I referred to the tragic natural disaster which affected Japan, one of the most powerful economies in the
world, and so far as we are concerned, Japan is one of the highest investors in direct foreign investment and from the early
50s, Japan used to provide developmental assistance to us. The Prime Minister has already expressed and this House has
expressed its solidarity with the suffering people of Japan.

There is uncertainty in the Middle East and North Africa. Apart from the political angle, about which the hon. Members have
expressed their views in the morning and they have shared their concerns, and Government of India's stand is clearly
known to everybody, it has its other implications on the energy sources. Substantial quantum of oil is being produced there.
Therefore, it is not merely the question of highly volatile price but it is also the question of availability. I do hope normalcy
will be restored there.

After the presentation of the Budget I have also received comments from my colleagues in both the Houses of Parliament,
industry, trade and various other observers. Taking into account of that, I have modified my budgetary proposals including
the taxation proposals, which will be provided; some of which I have already announced, and when the hon. Members will
pass the Finance Bill, I am proposing certain amendments to different Clauses of the Finance Bill.

I am specifically talking of the amendments which I am bringing in the Finance Bill and thereafter the relevant
amendments will be moved.

In my proposals for the Direct Taxes for the year 2011-12, I had proposed to provide lower tax rate of 15 per cent on
dividends received by Indian company from foreign subsidiary companies in which the Indian companies owns more than 50
per cent share capital. Several representations have been made requesting further relaxation in the ownership pattern of
the foreign subsidiary. I, therefore, propose to lower the holding of the requirement in the foreign company from 50 per
cent to 26 per cent. This will enable the overseas joint venture with Indian partnership to also avail this benefit. In other
words, money will come from outside, which is not coming right now because of the higher taxations. Of course, it is not
the foreign investors, the Indian investors who are making investment abroad while bringing back their money and this will
facilitate them.

In order to provide the deduction to employer's contribution to a pension scheme on account of an employee, I
propose a consequential amendment in Section 40A(9) so that the deduction to the employer for his contribution is not
barred under this section.

As no deduction for export profit is allowed after April 1, 2005, I propose that such export profit should also not be
allowed as a deduction while computing book profit for the purpose of the levy of Minimum Alternate Tax after the said
date.

Suitable amendments have been proposed in the Finance Bill to give effect to these changes.

Madam Speaker;, in respect of my Indirect Tax proposals, among the Government amendments to the Finance Bill, I
propose to insert a new provision in the Customs Tariff Act to enable the Central Government to extend anti-dumping duty
imposed on an article in cases of circumventions. The other amendments are technical in nature and do not involve any



substantial change.

The House would recall that one of the considerations that guided the formulation of my proposals in indirect
taxation was to prepare the ground for the transition to Goods and Services Tax, beginning with a reduction in the number
of exemptions. It was in this background that a mandatory levy of 10 per cent was proposed on branded readymade
garments and made-ups of textiles. I have received a large number of representations seeking to review this proposal on
the ground that this industry is still quite fragmented with a predominance of unorganized units.

While moving the Finance Bill for consideration in the morning, I have already announced an increase in the level of
abatement on these products so that the overall burden of tax comes down and small manufacturers benefit.

I would take this opportunity to re-emphasise that this would enable an SSI Unit to continue to enjoy the exemption from
the taxations even if it had a turnover based on a Retail Sale Price of Rs. 8.9 crore in 2010-11. I shall now take up some
additional measures to provide relief to this sector in nature of the clarifications. In other words, the units with Retail Sale
Price of Rs. 75 lakh per month, which will be around 8.9 crore per year will be exempted from paying the taxes by
increasing the abetment .

It has been pointed out by the garment industry that often the brand owners, who outsource production to small units, do
not disclose the Retail Sale Price to them. Since the duty is payable on a value linked to the RSP, this poses a problem to
the small manufacturers. A deeming provision is being made to enable such manufacturers to pay duty on the Wholesale
Price at which they make a sale to the brand owner. As and when the brand owner affixes the Retail Sales Price on the
garment or mad-up, he would pay the additional duty, if any.

The garment and made-up industry has a high incidence of return of unsold stock. In order to obviate the burden of
the double payment on such goods, I propose to exempt from Excise Duty, returned goods not exceeding 10 per cent of the
value of the clearances of the unit in the preceding financial year. Physical verification of the stock of such returned goods
by the Central Excise Officers would not be necessary. That means, there will be no harassment from the Excise
Inspectors. There would be no return of the Inspection Branch.

The doubts and queries raised by the industry have been examined. A detailed clarification is being issued on these. I
would also like to recapitulate to the hon. Members that the levy does not apply to unbranded goods; it does not apply to
goods made to order for a retail customer; the benefit of SSI exemption is available to goods bearing or sold under the
brand name of the small manufacturer himself; and the simplified export procedure is available to units that predominantly
export and sell unbranded goods or goods bearing their own brand name in the domestic market.

Another issue, which was persistently raised by some hon. Members relate to the reduction of the Import Duty on raw silk
(not thrown) from 30 per cent ad valorem from five per cent ad valorem. Shir Devegowdaji had mentioned this in his
intervention even today. Now, let us look at the problem. The total requirement of the raw silk for the weaving industry is
around 30,000 Metric Tonne per year. Our total production, all over the country, is about 20,000 Metric Tonne. Therefore,
there is a gap of 10,000 Metric Tonne. As a result of this gap, the prices reached very high and the weavers in the entire
Northern India and many other parts of the country were suffering. Therefore, it was decided that let us reduce the Import
Duty so that the Import becomes cheaper and as soon as it will meet our requirement — domestic production plus imported
material — which will be equal to the demand, the duties can always be adjusted by either increasing it or decreasing it. I
have received representation from various sectors. I can assure them that this does not mean that this Import Duty
reduction would continue for an indefinite period. It is to bridge the gap. If we do not bridge the gap, the weavers will
suffer, and which actually they were suffering.

In this connection, I would not like to reiterate the relief scheme, which I have announced in my Budget Speech.

I once again assure the hon. Members that this issue will continue to receive our attention throughout the year and by
adjusting the duties, it would be addressed so that the adequate quantum of raw silk (not thrown) is available to the
weavers of the country.

Some suggestions have been received in respect of the levy of one per cent Central Excise duty on 130 items. I propose to
extend the RSP-based assessment with an abatement of 35 per cent to many of these items so that disputes with regard
to valuation are avoided. I also propose to exempt any waste, scrap or parings arising in the course of manufacture of
these items as a measure of relief.



To provide a simplified regime for taxpayers exclusively manufacturing these items, the following procedural relaxations are
being made.

i)  Physical verification of premises would not be necessary for the new registrants;

i)  Visits to such units by Central Excise officers would be permitted only with due authorisation as in the case of SSI
units;

iii)  They would be required to file only quarterly returns; and
iv) A simplified return format will be prescribed.

Based on the feedback from the domestic industry, I am proposing the following reliefs in customs and central excise duties
with a view to encourage the domestic manufacture:

i) To extend the concessional rate of five per cent CVD and Nil SAD to parts of all computer printers imported by
actual users;

i)  To exempt seven specified parts of personal computers from levy of special additional duty of customs;

iii)  To restore full exemption from excise duty and CVD on silicon wafers imported for manufacture of solar cells and
modules. I hope the Minister in-charge of Non-Conventional Energy would feel a little happy.

iv)  To exempt certain types of coking coal imported for the manufacture of iron or steel from customs duty;

v)  To prescribe an unconditional one per cent excise duty and CVD on mobile handsets including cellular phones in
addition to one per cent NCCD already leviable; and

vi)  To reduce the basic customs duty from 60 per cent to 30 per cent on CKD kits containing pre-assembled engine,
gear box or transmission assembly, imported for the manufacture of vehicles.

Notifications to give effect to these changes would be issued in due course and laid on the Table of the House.

As for Service Tax, I have already announced earlier this morning our decision to exempt the new levy on health services in
entirety both in respect of services provided by hospitals as well as by diagnostic tests.

Point of Taxation Rules are due to come into force from April 1, 2011&€"this is procedural parta€”and are meant to shift the
payment of service tax from only cash basis towards accrual basis. The changes are essential to align the system of
payment of taxes between goods and services. Many taxpayers have expressed concerns about some provisions and also
sought some time for the switchover on account of the changes required in their software. Accordingly, certain changes in
the relevant provisions are being worked out and an additional period of three months up to June, 30, 2011 is being
provided to make the transition. These changes shall be notified shortly after completing the process of consultation.

Madam Speaker, as I mentioned, most of the general points which the hon. Members have referred to have been replied. I
would not like to repeat it but the basic thrust of my budgetary proposal was that I had three objectives. One objective was
to maintain the growth and confront the inflationary pressures. In order to do that, on the one hand I had to improve the
supply position and remove the supply bottle neck on most of the agricultural products which was a cause to the
inflationary pressure in the WPI and also in the Consumer Price Index (CPI). Almost 18 months, we took certain steps and
those steps have started yielding results. I must appreciate the contribution of my colleagues' the Agriculture Ministers.

I will give just one example to show how the drought mitigation efforts exercised in the year 2009, when there was
failure of the south-west monsoon, helped us. We have noticed that when there is a large scale drought, the agricultural
growth becomes negative. It became negative in 2002-03 to the extent of minus 7.02 per cent. But, despite reduction of
the Kharif crop to the extent of 15 million tonnes, we are able to maintain the overall agricultural growth of 2009-10 at a
positive rate of 0.2 per cent, thanks to the farmers of the country and thanks to the policy initiatives taken by the UPA-II
Government.

What has been the net impact of it? Pulses production has been increased by 17 lakh tonnes; oilseed production increased
by 16 lakh tonnes; sugarcane production was higher by 47.1 million tonnes; and the cotton production increased by 95 lakh
bales. Therefore, these are not merely the words. These words are actually translated into action and we are continuing it.
I have worked it out in greater detail in the formulation of budget proposals and also I have mentioned about it in detail in
my budget speech.



Hon. Member Shri Dara Singh Chauhan while making his observations very correctly pointed out that the one area which is
affecting the effective implementation of our various anti-poverty programmes is the number of people below poverty line.
Various figures are floating around. Even if we take the Tendulkar Committee recommendations, I have the figures and I
find a large number of States where the figures are reasonably very high. They are, for instance, Orissa, Bihar, UP,
Jharkhand, Madhya Pradesh, Chattisgarh. UP (Rural) is also above 42.7 per cent; and UP (Urban) is 34.1 per cent. If you
take that figure, it is a substantial number.

In order to address the problems of the people below poverty line, how to reach the special programmes which are
meant for the targeted group? There comes the role of the UID and the AADHAR. We are monitoring it. AADHAR is just
not a number. It is actually being implemented from next October everyday. They will provide ten lakh numbers everyday. I

gave the figure which was the figure as on 28t" February from which we started. Therefore, this number will help identify
persons below poverty line and the benefits which are being worked out through various social sector schemes.

If you look at the total budgetary exercise, as regards the developmental expenditure, 48 per cent has been spent for
infrastructure, including the rural infrastructure. One hon. Member mentioned that unless we build up the rural economy,
industrial and manufacturing development cannot be supported if the purchasing power and consumption capacity of the
rural population, the vast segment of the rural population, is not increased. All these schemes are meant for that.

You are talking of the increase of agricultural credit. I may mention that when the UPA-I assumed office, the
agricultural credit was around Rs.86000 crore.

In this year's Budget, we have provided Rs. 4,75,000 crore and I am quite confident that this will surpass the number. 1t is
not merely that these are going to the very big people. The share of the small and marginal farmers in the number of the
Kisan Credit Card-holders and in value of the loan for the year 2008-09 was 53.8 per cent and 54.5 per cent. In the year
2009-10, it was 59 per cent and 30.8 per cent. It has again started moving up and in 2010-11, up to December, 2010, it
was 60.7 per cent and 36.8 per cent. Therefore, both in terms of the number of beneficiaries under the scheme and the
amount of credit available to them, they are increasing in terms of the percentage. I agree that requirement is much more
and capacity to provide is limited. There is a gap, and sometimes you may describe that it is a huge gap, between the
actual requirement and the actual performance, but at the same time, it is not correct to say that we are not moving in the
right direction.

We shall have to contain it, fiscal discipline has to be restored and fiscal consolidation is necessary. Many hon.
Members, who have the experiences of the early nineties, are fully aware of the state of fiscal situation. A big country has
to face an almost ignominious situation. I am not blaming anybody, but that was the ground reality. To borrow a few
hundred million dollars, we had to pledge our gold. That does not speak well of a country like India. Therefore, fiscal
consolidation is necessary.

We cannot go on spending beyond our means and we have made an attempt. You may describe that it is a rather
ambitious target, but I am confident that we shall be able to meet it. From the performance of our Government in the
earlier regime and during this period between UPA-I and UPA-II - I would not like to quote the figures - every year our
revenue forecast has gone beyond our Budget Estimates and every year we have been able to maintain the fiscal deficit
and revenue deficit except the year 2008-09 which was an extremely bad year and it was deliberate. Standing from here
while presenting the Interim Budget and thereafter, after receiving the mandate from the people, presenting the full Budget
in 2009, I myself said that I am expanding the fiscal space to the extent of almost three per cent of GDP, Rs. 1,86,000
crore in absolute terms, as stimulus package because I want to retain the growth to prevent further deceleration of the
GDP. We are able to prevent the deceleration to move upwards and thereafter, we have been able to improve the fiscal
consolidation by this year, reducing the fiscal deficit from 5.5 per cent to 5.1 per cent. I do hope that we will be able to do
it, and with the cooperation of all of you it would be possible to maintain the fiscal deficit for the next year also and it would
be possible to come back to the path where the fiscal deficit would be around 2.5 per cent and revenue deficit would be
zero per cent and that is the objective.

Here, we have to work in close cooperation with the States because our federal structure depends on the simultaneous
movement of two wheels. If the two wheels do not move at the same pace, at the same speed and with the same
objective, the total socio-economic transformation would not be possible. The institutional mechanism, which has been
provided under the Constitution, is being strengthened. I do hope that with the collective cooperation of all our colleagues
sitting here we will be able to strengthen the most important and vital institution, that is, the Parliamentary system. I also
do hope that by increasing the MPLAD from Rs. 2 crore to Rs. 5 crore, I will get not only the support in developmental



assistance, but also in strengthening the Parliamentary system where debate, discussions and decision-making process will
be done.

With these words, I thank you, Madam, for giving me this opportunity.

MADAM SPEAKER: The question is:

"That the Bill to give effect to the financial proposal of the Central Government for the financial year 2011-
2012, be taken into consideration."

The motion was adopted.

MADAM SPEAKER: Now, the House will take up clause-by-clause consideration of the Bill.
The question is:
"That clauses 2 to 7 stand part of the Bill.
The motion was adopted.

Clauses 2 to 7 were added to the Bill.

Motion Re: Suspension of Rule 80 (i)

SHRI PRANAB MUKHERJEE : Madam, I beg to move:

"That this House do suspend clause (i) of rule 80 of Rules of Procedure and Conduct of Business in Lok Sabha
in so far as it requires that an amendment shall be within the scope of the Bill and relevant to the subject
matter of the clause to which it relates, in its application to the Government amendment No. 1 to the Finance
Bill, 2011 and that this amendment may be allowed to be moved."

MADAM SPEAKER: The question is:

"That this House do suspend clause (i) of rule 80 of Rules of Procedure and Conduct of Business in Lok Sabha
in so far as it requires that an amendment shall be within the scope of the Bill and relevant to the subject
matter of the clause to which it relates, in its application to the Government amendment No. 1 to the Finance
Bill, 2011 and that this amendment may be allowed to be moved."

The motion was adopted.

New Clause 7A
Amendment made:
Page 5, after line 33, --
insert '7A. In section 40A of the Income- [



tax Act, in sub-section (9), after Afendpryt Zfozecﬂon ts and figures "under clause
(iv)", the words, brackets, figures and || use (iva)" shall be inserted
with effect from the 15t day of April, 2012.". (1)

(Shri Pranab Mukherjee)

MADAM SPEAKER: The question is:
"That new clause 7A be added to the Bill".
The motion was adopted.
Clause 7A was added to the Bill.
Clauses 8 to 15 were added to the Bill.

Clause 16 Insertion of new section 115 BBD
Amendments made:

Page 7, line 27, --

for "subsidiary"
substitute "specified". (2)

Page 7, line 39, --

for "subsidiary"
substitute "specified". (3)

Page 7, line 40, --
for "more than half"

substitute "twenty-six per cent or more". (4)

(Shri Pranab Mukherjee)

MADAM SPEAKER: The question is:

"That clause 16, as amended, stand part of the Bill.
The motion was adopted.

Clause 16, as amended, was added to the Bill.

Clause 17 Amendments of Section 115 JB

Amendments made:



Page 7, line 41, --

omit "with effect from the 15t day of April, 2012.". (5)
Page 7, line 42, --

after "sub-section (1),"

insert "with effect from the 15t day of April, 2012.". (6)

Page 7, after line 46, --
insert "(ia) after sub-section (2), in Explanation 1,

clause (iv), clause (v) and clause (vi) shall be omitted and shall be deemed to have been
omitted with effect from the 15t day of April, 2005;". (7)

Page 7, line 48, --

for"inserted".

substitute "inserted with effect from the 1t day of April, 2012". (8)

(Shri Pranab Mukherjee)

MADAM SPEAKER: The question is:

"That clause 17, as amended, stand part of the Bill.
The motion was adopted.

Clause 17, as amended, was added to the Bill.

Clauses 18 to 37 were added to the Bill.

Clause 38 Amendment of Section 18
Amendments made:
Page 13, line 3,--
after "assessed"

insert "or re-assessed, as the case may be,". (9)

Page 13, forlines 5 and 6, substitutea€”
'(b) in sub-section (2),--

(i)  inthe opening portion, after the words "assessed finally", the words "or reassessed by the proper
officer" shall be inserted,



(i)  for the words, "finally assessed" wherever they occur, the words "finally assessed or re-assessed,
as the case may be," shall be substituted:

(c) in sub-section (3), after the words "final assessment order", the words "or re-assessment order" shall be
inserted,

(d) in sub-section (4), after the words "duty finally", the words "or re-assessment of duty, as the case may
be" shall be jinserted.'. (10)

(Shri Pranab Mukherjee)

MADAM SPEAKER: The question is:
"That clause 38, as amended, stand part of the Bill."
The motion was adopted.
Clause 38, as amended, was added to the Bill.

Clause 39 was added to the Bill.

Clause 40 Amendment of Section 27

Amendment made:
Page 13, line 41,--
after "final assessment thereof"

insert "or in case of re-assessment, from the date of such re-assessment". (11)

(Shri Pranab Mukherjee)
MADAM SPEAKER: The question is:

"That clause 40, as amended, stand part of the Bill."
The motion was adopted.

Clause 40, as amended, was added to the Bill.

Clause 41 Substitution of new section for
Section 28

Amendments made:
Page 14, line 52,--
after "date of notice"

insert", where it is possible to do so,". (12)

Page 14, line 54,--



after "date of notice"

insert", where it is possible to do so,". (13)

Page 15, line 3,--
for "Explanation”

substitute "Explanation I". (14)

(Shri Pranab Mukherjee)

SHRI PRANAB MUKHERJEE: Madam Speaker, before I move Amendment No. 15 to clause 41 of the Finance Bill, 2011, I
have to make a request for your consideration. There is a minor mistake of grammatical nature in Amendment No. 15
tabled by me. I would request you that the Amendment No. 15 may be read as follows:

I beg to move:
"Page 15, line 7,--
after "final assessment thereof"
insert "or re-assessment, as the case may be"."
MADAM SPEAKER: The question is:
"Page 15, line 7,--
after "final assessment thereof"
insert "or re-assessment, as the case may be"."
The motion was adopted, and amendment was made.
Amendment made:

Page 15, afterline 9,--

insert " Explanation 2.a€"For the removal of doubts, it is hereby declared that any non-levy, short-levy or
erroneous refund before the date on which the Finance Bill, 2011 receives the assent of the President, shall
continue to be governed by the provisions of section 28 as it stood immediately before the date on which such
assent is received.". (16)

(Shri Pranab Mukherjee)
MADAM SPEAKER: The question is:
"That clause 41, as amended, stand part of the Bill."
The motion was adopted.
Clause 41, as amended, was added to the Bill.

Clauses 42 to 46 were added to the Bill.

Motion Re: Suspension of Rule 80 (i)



SHRI PRANAB MUKHERJEE: Madam Speaker, I beg to move:
"That this House do suspend clause (i) of rule 80 of Rules of Procedure and Conduct of Business in Lok Sabha
in so far as it requires that an amendment shall be within the scope of the Bill and relevant to the subject

matter of the clause to which it relates, in its application to the Government amendment No. 17 to the Finance
Bill, 2011 and that this amendment may be allowed to be moved."

MADAM SPEAKER: The question is:
"That this House do suspend clause (i) of rule 80 of Rules of Procedure and Conduct of Business in Lok Sabha
in so far as it requires that an amendment shall be within the scope of the Bill and relevant to the subject

matter of the clause to which it relates, in its application to the Government amendment No. 17 to the Finance
Bill, 2011 and that this amendment may be allowed to be moved."

The motion was adopted.

New Clause 46A Amendment of Section 114A

Amendment made:
Page 15, afterline 47, inserta€”

46A. In section 114A of the Customs Act,--

(a) for the words, brackets and figures "sub-section (2) of section 28", wherever they occur, the
words, brackets and figures "sub-section (8) of section 28" shall be substituted;

(b) for the figures and letters "28AB", at both the places where they occur, the figures and letters "28AA" shall be
suibstituted.". (17)

(Shri Pranab Mukherjee)
MADAM SPEAKER: The question is:

"That new clause 46A be added to the Bill."
The motion was adopted.
New clause 46A was added to the Bill.

Clauses 47 to 54 were added to the Bill.



Clause 55 Amendment of Section 3

Amendment made:
Page 17, forlines 18 and 19, substitutea€”

'Measures Act, 1976," the words and figures "Legal Metrology Act, 2009" shall be substituted with effect from
such date as the Central Government may, by notification in the Official Gazette, appoint.'. (18)

(Shri Pranab Mukherjee)
MADAM SPEAKER: The question is:
"That clause 55, as amended, stand part of the Bill.
The motion was adopted.

Clause 55, as amended, was added to the Bill.

Motion Re: Suspension of Rule 80 (i)
THE MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE): I beg to move:

"That this House do suspend clause (i) of rule 80 of the Rules of Procedure and Conduct of Business in Lok Sabha in
so far as it requires that an amendment shall be within the scope of the Bill and relevant to the subject matter of the
clause to which it relates, in its application to the Government amendment No. 19 to the Finance Bill, 2011 and that
this amendment may be allowed to be moved."

MADAM SPEAKER: The question is:

"That this House do suspend clause (i) of rule 80 of the Rules of Procedure and Conduct of Business in Lok Sabha in
so far as it requires that an amendment shall be within the scope of the Bill and relevant to the subject matter of the
clause to which it relates, in its application to the Government amendment No. 19 to the Finance Bill, 2011 and that
this amendment may be allowed to be moved."

The motion was adopted.

New Clause 55 A Amendment of Section 9A

Amendment made:

Page 17, afterline 19, insert —

55A. In section 9A of the Customs Tariff Act, after sub-section (1), the following sub-section shall be
inserted, namely: --

"(1A) Where the Central Government, on such inquiry as it may consider necessary, is of the
opinion that circumvention of anti-dumping duty imposed under sub-section (1) has taken place, either



by altering the description or name or composition of the article subject to such anti-dumping duty or by
import of such article in an unassembled or disassembled form or by changing the country of its origin or
export or in any other manner, whereby the anti-dumping duty so imposed is rendered ineffective, it
may extend the anti-dumping duty to such article or an article originating in or exported from such

country, as the case may be.".". (19)

(Shri Pranab Mukherjee)

MADAM SPEAKER: The question is:
"That new clause 55A be added to the Bill."
The motion was adopted.
New Clause 55A was added to the Bill.

Clauses 56 to 58 were added to the Bill.

Clause 59 Amendment of Section 4A

Amendment made:

Page 17, forlines 45 and 46, substitute —

'words and figures "Legal Metrology Act, 2009" shall be substituted with effect from such date as the Central
Government may, by notification in the Official Gazette, appoint.'. (20)

(Shri Pranab Mukherjee)
MADAM SPEAKER: The question is:

"That clause 59, as amended, stand part of the Bill."

The motion was adopted.

Clause 59, as amended, was added to the Bill.



Clause 60 Substitution of new section for
Section 11A

Amendments made:

Page 19, line 4, --

after "date or notice"

insert", where it is possible to do so,". (21)

Page 19, line 5, --

after "date of notice"

insert ", where it is possible to do so,". (22)

Page 19, line 7, --

after 'appellate authority"

insert "or tribunal or court". (23)

Page 19, line 10, --

after "appellate authority"

insert "or tribunal or court". (24)

Page 19, line 12, --

after '"appellate authority"

insert "or tribunal or court". (25)

Page 19, afterline 16, --

Insert " (15) The provisions of sub-sections (1) to (14) shall apply, mutatis mutandis, to the recovery of
interest where interest payable has not been paid or part paid or erroneously refunded.". (26)

Page 19, line 17, --



for "Explanation”

substitute "Explanation 1". (27)

Page 19, afterline 35, --

insert "Explanation 2. — For the removal of doubts, it is hereby declared that any non-levy, short-levy, non-payment,
short-payment or erroneous refund before the date on which the Finance Bill, 2011 receives the assent of the
President, shall continue to be governed by the provisions of section 11A as it stood immediately before the
date on which such assent is received.". (28)

(Shri Pranab Mukherjee)

MADAM SPEAKER: The question is:

"That clause 60, as amended, stand part of the Bill."

The motion was adopted.

Clause 60, as amended, was added to the Bill.

Clause 61 was added to the Bill.

Clause 62 Substitution of new section for
Section 11 AC

Amendments made:

Page 20, line 22, --

after "appellate authority"

insert "or tribunal or court". (29)

Page 20, line 32, --

after "appellate authority"

insert "or tribunal or court". (30)

Page 20, line 35, --



after "appellate authority"

insert "or tribunal or court". (31)

(Shri Pranab Mukherjee)

MADAM SPEAKER: The question is:

"That clause 62, as amended, stand part of the Bill."

The motion was adopted.

Clause 62, as amended, was added to the Bill.

Clauses 63 and 64 were added to the Bill.

Clause 65 Insertion of new Section 12 F

Amendment made:

Page 20, forline 51, substitute, --

"Excise or such other Central Excise Officer as may be notified by the Board has reasons to believe that any
goods liable to confiscation or any documents or books or things, which in his opinion shall be". (32)

(Shri Pranab Mukherjee)

MADAM SPEAKER: The question is:

"That clause 65, as amended, stand part of the Bill."

The motion was adopted.

Clause 65, as amended, was added to the Bill,

Clauses 66 to 70 were added to the Bill.

Clause 71 Amendment of Act 32 of 1994



SHRI BASU DEB ACHARIA (BANKURA): I beg to move:
Page 22, omitlines 36 to 51. (46)

Page 23, omitline 1. (47)

Page 23, inline 2, --

For " (25aa)"

Substitute "(25a)" (48)

The Finance Minister has explained and moved certain proposals.

But unless 10 per cent excise duty, which is being levied on readymade garments, is taken back, it would hamper the
interests of thousands and thousands low-income group people of our country.

Madam, he has explained in regard to reducing import duty from 30 per cent to five per cent in case of import of raw silk,
which would definitely hamper the interest of lakhs and lakhs of sericulture farmers. So, I demand that both the proposals
should be withdrawn. Ten per cent excise duty on readymade garments and hosiery should be withdrawn. From 30 per
cent, it has been reduced to five per cent in the case of import of raw silk and that should be retained, may be from China,
may be from the USA. But in the interests of sericulture farmers, the import duty should not be reduced from 30 per cent.
...(Interruptions)

MADAM SPEAKER: I shall now put amendment Nos. 46, 47, 48 moved by Shri Basu Deb Acharia, to the vote of the House.

All the amendments were put and negatived.

MADAM SPEAKER: The question is:

"That clause 71 stand part of the Bill."

The motion was adopted.
Clause 71 was added to the Bill.
Clause 72 was added to the Bill.

Clause 73 Amendment of Section 16 of 1955

mendment made:
Page 28, forlines 5 and 6, substitute, -

the words and figures "Legal Metrology Act, 2009" shall be substituted with effect from such date as the
Central Government may, by notification in the Official Gazette, appoint.'. (33)

(Shri Pranab Mukherjee)

MADAM SPEAKER: The question is:



"That clause 73, as amended, stand part of the Bill. "

The motion was adopted.
Clause 73, as amended, was added to the Bill.

Clauses 74 to 76 were added to the Bill.

MADAM SPEAKER: The question is:
"That the First Schedule stand part of the Bill."

The motion was adopted.

The First Schedule was added to the Bill.
The Second Schedule to the Tenth Schedule were added to the Bill.

Eleventh Schedule

Amendments made:
Page 92, line 57, column (4), -
for "Nil"
substitute "5%". (34)
Page 92, line 58, column (4), -
for "Nil"
substitute "5%". (35)

Page 92, line 59, column (4), -
for "Nil"
substitute "5%". (36)

Page 94, line 47, column (4), -
for"60%"
substitute "40%". (37)

Page 107, line 3, column (4), -
for"16%"
substitute "5%". (38)
Page 107, line 4, column (4), -
for"16%"
substitute "5%". (39)

Page 107, line 5, column (4), -
for"16%"
substitute "5%". (40)

Page 107, line 6, column (4), -



For"16%"
Substitute "5%". (41)
Page 107, line 7, column (4), -
for"16%"
substitute "5%". (42)
(Shri Pranab Mukherjee)
MADAM SPEAKER: The question is:

"That the Eleventh Schedule, as amended, stand part of the Bill."

The motion was adopted.

The Eleventh Schedule, as amended, was added to the Bill.
The Twelfth Schedule and the Thirteenth Schedule were added to the Bill.

Clause 1, the Enacting Formula and the long Title were added to the Bill.

MADAM SPEAKER: The Minister may now move that the Bill, as amended, be passed.

SHRI PRANAB MUKHERJEE: Madam, I beg to move:

"That the Bill, as amended, be passed."

MADAM SPEAKER: The question is:

"That the Bill, as amended, be passed."

The motion was adopted.

MADAM SPEAKER: Now, the House shall take up 'Zero Hour'.
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